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absolute estate, and being, as she was, without issue, had complete power.
to execute the deed of gift (Ex. 8) in favour of the defendants. ,

‘We must accordingly reverse the decrees of the Courts below, and
make a decree for the defenda.nbs. with costs of sult and of both appeals.

Decree 'reversed
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Before Sir Michael Roberis Westropp, Kt., Chief Justice,
Mr. Justice Mﬂlvzll and- Mr. Justice Kemball

BHIKAMBHAT (Orzgmal Applzctmt) Ammllant ». JOSEPH FER- .
NANDEZ, DECEASED BY HIS SONS AND HBEIRS ANDREW FERNAN-
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Decree on bond specially regzstered——Ewecutzon—Regzstmtmn det XX of 1866, ss. 63 and, .

55—Summary decision—Civil Procedure Code (Act X of 1877), ss. 2,244 (c), 591—

" Right of appeal— Limilation Act, 1X of 1871, sch, 1, arts, 166 and 167—Decree or
order in regular suit—Act XIV of 1859, ss. 90 and 21—Applwatwns Jor _execution’
in suits instituted before 1st April, 1873, - "

An appeal lies from an order in executlon of a decree made under 8. 58 of Act
XX of 1866.

An application for the executlod of a decree made under 8. 53 of Act XX of:
1866 falls within art. 166, and not within "art. 167, sch. II of Act IX of 1871.
Jai Shankar v, Tetley (1) dissented from. o

A proceeding under s. 53 of Act XX of 1866, though in the nature oi a suit, is
not a regular suit, and a decree made in such a proceeding is a decision of a vaﬂ
Court other tha.n a decree passed in a regular suit.

The ruling of the Privy Council in Mungal Pershad Dichit v, Gma K:mt
Lahiri Chowdhry (2)—that Aot XIV of 1859, and not Act IX of 1871, applied to
applications in suits instituted before the 1st April, 1873 ~followed.

) On the 18th July, 1872, the appellant obtained a decree, under s. 53 of Aet XX
of 1866, on a bond specially registered under s. 52 of that Act. He applied for
the execution of it,—first on the 2nd September, 1872, and, again, on the 18th
August, 1875, The Court made an order on the 15th November, 1874, dismissing
the proceedings on his second application for execution.” The decree not being
fully satisfied, hé again applied for its execution on the 11th September, 1878,

[674) Held—that the application of the 11th. September, 1878, was barred
both under s, 22 of Act XIV of 1859 and art. 166 of sch. II of Act IX of 1871,
no proceeding having been taken to enforce the summary decree within one year
next preceding ths said application.

[F., 12190511 RJGB 54(62),100 196(1’0)-—13CLR 385= IOIA 113= 4 Sar,
J

" TEIS was a second a.npeal from an order made in an.execution pro-

ceeding by A. L. Spens, District Judge of Kanara, affirming the declslon
of Munjunathaya Shantapa, Subordinate Judge of Honore.

On the 13th July, 1872, the appellant, Bhikambhat, obiained a decree
against the defendant, Joseph Fernandez (deceased), for Rs. 2,064 and
costs, under s. 53 of Act XX of 1866, on a bond specially registered
under s. 52 of that Act. On the 2nd September, 1872, he applied for the
- execution of the decree, and recovered Rs. 1,150 by the attachment and:

gale of certain immoveable property in the possession of Andrew Fernan-- -

dez, one of the sons and heirs of the deceased defendant. ‘On ‘th'e 18t

EERR ‘ el * Seeond Appeal No. 2 o{ 1879 from order ‘
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Auguss, 1875, the a.ppellant again apnhed for execution ‘against Andrew: .
Fernandez for ‘the balance of the monay ~due: under the decree, and the
Court ordered a notice to be issued to him. But as he could not be found,
the Court, at the request of the apvellant’s. pleader, struck off the’
a.ppﬁcation from the file on the 15th November, 1875. On the -11th

September, 1878, the appellant made the present application for the: -

execution of the decree against Andrew Fernandez and four others.
The Subordinate Judge, on the 16th June, 1879, dismissed the appel-.

‘lant’s application, as barred under Act IX of 1871, sch. II, art. 166.

On appeal, the District Judge upheld the ordex of the ﬁrsb Goura on the
8th August, 1879. ,

The appellant thereon appealed to the ngh Court. :

The appeal firgt cams beafore a - va131on Banch (Westronn, CJ.,and

- Shamrav Vithal, for the appellant. ’ .

Ghanasham Nilkanth, for the resnondents, took a prellmmary .
objeation that an appeal did not lie in the present case.

- The cases, relied upon by the pleadsrs in support of their respecblve
contention, are mentioned in the order of reference. .

[675] The Division Bench referred the case: to a Full Bench on- the
two questions stated in the following order:—

‘WESTROPP, C.J.—The High Courts of ualcubta. and Allahabad belng
at issue on the question, whether an anpeal lias from an order in execubion:
of a decree made under 8. 53 of Act XX of 1866 we refer that pomt to a
Full Bench.

" We also referred to the same Full Bench the questlon whether an
application [or execution of such a decree falls within art. 166 or art. 167
of ach. II of Act IX of 1871. ,

On the above points the followmg cases have been cited —-—In re: Rash
Beharee Baboo (1); Ram Narain Doss Biswas v. Sreemunth Poddar (2) ;
Hurnath Chatterjee v. Futtick Chunder Sumaddar (3); Radha Krzsto
Dutt'v. Gunga Narain Chattorjee (4); Huro Soonduree Debiav. Punchoo
Ram Mundal (5) ; Girish Chandra Dutt v. Buzul-ul-hug {6) ; Gora Chand
Misser v. Raja Ba'yka/nto Narain Singh (7); Bhyrub Ghunder v. Golap
Coomary (8); Ramanand v. The Bank of Bengal; Wilayat-un- stsa v.

" Najib-un-Nissa (9); In re Ganpat Manikji Patil (10)

The case was heard by the Full Bench on the 22nd August, 1881.

" Shamrav Vithal appeared for the appellant.

Ghanasham Nilkanth, for the respondents

The following cases were cited in addition to those mentloned in the
order of reference :(—Syud Emam Mnmtazuddeen Mahomed v. Rag Cooma,r
Doss (11) ; Jad Shankar v. Tetley -(12). -

. bj UDGMENT OF THE FULL BENGH

The ]udgment of the ‘Full Bench was dehvered on the JQbh Augusf; -
1881 by ,

Menviny, J. ———The ﬁrst queqtlon referred to the Full Bench is, whe--
ther an appeal  lies from an order in exeeutlon of a decree made under

s53ofAchXof1866 . AR | .

S MM TWROR.180. . o .. (2 9W.RO.R. 498.
(3) 18 W.R.0.R: 512, - a {4) 23 W.R.C.R. 328,
(5) 34 W.R. 225. (6) 3 B.L.R.A.C.J. 68.  (7) 12 B.L.R, F.B, 261
(8) 3 0. 517. © (9) 1A, 377, 583. ~ (10) 6 B.H.C.R.0.C.J. 64
(11) 23 W.R.C.R. 187, (12) 1 A, 586.
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In several ca‘sesr dited:-in the ‘order of reference bhe Oalcutba ngh'

Oourt has decided the above question in.the negative. '

¢+ I676] The ground of these decisions appears to - be that s. 55 of the
Aetienacts that no appeal shall lie against any decree or order ma.de under
-g8. 53, 54 and 53 ;that by s. 584 decree made under that section ** may be

.- enforced - forthwwh' under: the .provisions for ‘the enforcement of decrees

contained in the Code of Civil Procedure”; that the effect of the last quoted
words is virtually to incorporate into s. 53 the provisions - for the enforce-
‘ment; of decrees contained in the Code of Civil Procedure ; and that, conse-
quently, an order made under any of those'provisions. is an order ‘made
" under s. 53, and, as such come= within: bhe nrohlbltnon aca.lnst appeal con-
ﬁamed in 8. 55: N

The above consbruebxon is, no doubb lodtca.lly a.dmlssuble, but 1t is nob
as it appears to us, m necessary 'construction. ' ‘And, restrictive as. it'ig
of the ordinary right of appeal,- we should not be disposed to adopt it,
if we can ses our ‘way to any otber construction, equally in harmony

with the words of the statute, and more consonant to what may reason- .

ably be supposed to have besn the intention of the Legislature.
‘It isiclearly just that a’ party who bas covenanted to submit to a summary
decree should not be allowed t6 appeal against such a decree. But in the
. execution of such a decrée, both parties are exposed to all the ordinary risks

-and’ possible injury arlsmg from an erroneous order; and there would -

appear to be no just cause why the sufferer should be deprived of any of
the ordinary remedies which the Code of Clv1l Procedure provxdes for a
decree holder or a judgment:-debtor.

' A majority of 'the Judges of the Allahabad Gourb in Wzlayat -Un-
stsa v. Najib-un-Nissa (1) have: held that, according to a strict and
proper construction of s. 55 of Act XX of 1866, the parties to a decree

" made under s. 53 are not deprived of such rlghts ‘of appeal as the:Code

~ of Civil Procedure declares to attach to orders in-execution passed under

the’ provisions of that Code. -In this view we concur; but we should

~ have some difficulty in following the" ommon ‘of the learned Judges that
- the proceedings under s, 53 of ‘Act- XX of '1866 are not in the nature
of a suit, and' yet that. an appeal against ‘an brder in execution is
{6717] permissihle under the Code of Civil Procedure: Having regard to
* the terms of s. 591, and of 5.244.(¢), read In conjunetion with the definition

of the term “decree in 5.2 of the Code, it appears to us that an appeal is

not allowed in regard to a “question arisipg in execution of s decree,
‘unless such question arises between partles to a suit. We accept, however,
the decision of the Caleutta Full Bench in Syud ‘Emam’ Momtazuddeen
Mahomed v..Raj Coomar -Doss (2), that proceedings under s. 53 of Act XX

of 1866 are in the nature of a suit ; and on this ground:we hold thatan

order made in the execution of the.decres comes within the definition of a
““decree " contained in the 01"11 Procedurs Code, and is, therefore, sub]ecb
to appeal. SRR PN
-. The second question : referred to the Fall Bench is,. wnether an
appllcatlon for the execufion-:of a decree made under s..53 of Aet XX of
1866 falls within art. 166 -or:art: 167. of sch. IT:of . Act IX of 1871.

In Jai- Shankar v. Tetley (8) the Full Bench of the Allahabad :"doﬁrt :
has held that such “an applicabion falls within  art. 167, ::and bot

art. 166 ‘of the schedule. 'We.should .have been glad if- we could have
adopbed thls VleW but it does nob appea.r to us to be m aecordance
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with a proper consﬁrucblon of the- provmlons of Aet IX of 1871, Article
166 provides a period of one’ year * for the execution of a decision}
(other than a decree or order passed in a regular suit or ‘an appeal)
of a Civil Court or of a Revenue Court . Then follows art. 167, which"
provides a period of thres years ** for the . exeoutlon of a: decres or order:
of any: le Court- not prowded for 'in .art. 169.”" Now, of course, tha:
words decree or order ” in art. 167 are sufficiently wide, if the fullest effect :
be glven to them, to embrace every descnptlon of decision, and, therefore,-
to include.the declsmns provided for in art. 166.. It is mamfest there-:
fore, that the words ** decree or order” in art. 167 must be read. with some
limitation ;- for, otherwise, they would include the decisions mentioned :
in art. 166, which article would, consequently, have no .operation,"
On the nrmclple that’ qeneralm specialibus non: derogant, the general
words “‘ decree or order” in art. 167 must be read [678] as including:
only such decrees and orders as have not been already spacially provided
for in art. 166,—that is to say, only such decrees or orders as have been:
“ passed in a regular suit or an appeal.”” The question, then, as regards-
a decree made under s.-53 of Act XX of 1866, is whether it is a decree in-
a regular suit ; for, if it ba not so,.it- must bg held to fall within art. 166, .

. and not art. 167 . of the Limitation Act of 1871. - Now, even if the Regis-.

tration Act were silent on the subject, we should hesitate to hold that an:
ex parte proceeding, consisting of -nothing beyond a pebitidn'a.nd a decree, -
could properly be regarded as a regular suit. Bat, in fact, ths Act itself:

“ in 8s. 52 and 53, speaks of the proceeding as a mode of recovering money :

“in a summary way,” and directs that the petition shall be presented *“ to.
any Court which Would have had jurisdiction to try a regular suit on the
obligation.for the amount secured theraeby.” So that, unless we are to’
suppose the Leglslaturo to use technical terms-in different sengas at differ- -
ent timeg, it is qmne clear’ that a Droceedmg under 8. 53 of Act XX of:
1866, though in the nature of & suit, is nobt a regular suit, and that a
decree passed in such a proceeding is a decision of a Civil Jourt, other .
than a decree passed in a regular suit, and, as such, comes within the:
operation of art. 166 of the Limitation Act. :

© We are confirmed in this view by comparing arts. 166 and 167 with
8s. 22 and 20 of the previous lelta,tlon Act No. XIV of 1859. Section 22
provided a period of one year for * any summary decision or award of any’ .

" of the Civil Courts not established by Royal Charter, or of any Revenne

authority "’ ; while-s. 20 prescribed a period of three vears for - “any judg--

_ ment, decree, or arder " of any Court not established by Royal Charter. It

seems clear that arts. 166 and 167 of the Aect of 1871 were intended to’
reporduce, without a.ltera.bion, the above provisions of the Act of 1859, and
that,” consequently, any * summary decision” (which s. 53 of Act-XX"
of 1866 expressly declares a deeree made under that section to be) falls
within art. 166 of Act IX of 1871, as it would have fallen w1thxn 8. 22
of Act XIV of 1859.

Our reply ‘to the second questuon referred to the Full Beneh must,
therefore, be that, in our opinion, an application for execution [679] of a:
decree made under s.-53 of Act XX 01866 falls’ wxbhm art. 166, a.nd not _
Wlthm art. 167 of sch. I1 of Act IX of 1871. '+ ..

On the return of the case by the Full Bench,; it cama again before the
Division Bench for finaldisposal on the 30bh Augueﬁ 1881 '

Shammv Vithal, for the appellant.’ )
Ghanasham Nilkanth, for the respondents
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JUDGMEN T OF THE DIVISION BEN "H.

The followmg is the ]udgment of the Court :—

* WESTROPP, O, J.—The Full Bench has found on the quesbmns re-
~ farred to it by bhls Division Court—

o 1. That an appeal .does lie from on order in exacutlon of a. decree
made under s. 93 of Act XX of 1866.
9. That an applieation for, execuﬁlon of sucb a decree fa.l!s thhm

_art. 166, and not art. 167, of seh. IT of Aet IX of 1871, . - :

“Mr. Shamrav Vithal (for the appellant) now, on the ‘cages commg
before this-Division Beneh for final disposal, has drawn our attention. to
the case of Mangal Pershad Dichit v. Grija. Kant Lahiri - Chowdhry (1)
where Her Majesty’s Privy Council bave held that ‘Act XIV of 1859, and
not Aet IX of 1871, is applicable to- applications in suits instituted before
the 1st of Apl‘ll 1878, and to .the'fact that the suit, in which the order is

" under appeal ‘in the present case, was instituted in 1872.  He observes
that, under s. 22 of Act XIV of 1859, his client’s application for execution,

" made on the 11th September 1878, is as fully barred asby art. 166 of Act

IX of 1871, no proceeding having been’ taken to enforce the summary
* decision or order of the 13th. July 1872 within one year next precedmg
‘the present application for its execution. This Court, concurring in that
view, affirms, with costs, the orders of -the  Court below whereby the
application of the plaintiff for execution was dismissed. .

B

5 B. 880. .
[680] APPELLATE CIVIL

Before Szr Mwha,el Roberts Westronp, Kt., Chwf Justwe, and
. Mr Justzce they .

! BALAJI RANCHODDAS AS MANAGER OF THE ESTATE OF MOHANLAL
. DALSUKHRAM, DECEASED (Applmmt) * [30bh August; 1881]

Decree-—Ea:ecuuon—Power of the District Court to wzthdmw applications for’ emecutwn
* —Mofussil Courts of Small Causes—Junsdwtwn-—Cwal Procedure Code’ (det. X of
1877), ss. 25 and 647, sch. 11 N

.. Bections 25 and 647 of the Civil Procedute Oode Act X ot 1877 are both appll-
cable to Courts of Small Causes in the Mofussﬂ and the former sectxon ls
extended by the latter to execution proceedings in such Courts,

. Under 5. 25 of the Oivil Proceduré Code, Act X of 1877, the District Judge
has power to withdraw an application for execution of 2 decree from a Subor-
dinate Court (such as a Mofussil Gourt of S8mall Causes) and to dispose of it

" himself, or to transfer it to another Subozdmate Court competent o, deal
with it. i

The distinction :made for the purposes of limitation between ’ sults, a.ppea.ls

- and applications by the leltatlon Acts has no bea.tmg upon a'question of )

]uusdlchwn ,

[N.F. 15 C. 197; F., 92 B. 778 (189) R 160 457 (463) 18 Ind. Cas. 542(543),
o Gons., 18 B. 61 (64 ).]

- THIS case was referred for the opmlon of the High Courb by S. H
C Phlllpotts, Distriet Judge of Ahmedabad, under s. 617 of the Civil Proce-
- dure Code, Act X of 1877.

The applicant Balaji Ranchoddas, as manager of thie estate of

‘Mohanlal Dalsukhram, deceased, presented an application to the District

R ) * Civil Refereuce, No, 23 of 1881, /
. - ~ (1)'8-L A1, '

v 449
B III—57 '

1881
Avua; 30,

Fuix

BENCH.

5 B. 8718
C(R.BYS



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 

